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17.03,93

Present : Sh. S,C. Gupta, Sr.eounsal yith Sh.A.K.B.hra,
ceunsel for tha applicant.
Sh.K.L. Bhandula, CQunsel.fer RospondBnts
W0.1 & 2.

Respondent N©.3 in person.

When the ease came up t«day for, further .

directiens, the lesarnad counsel fer the applicant

stated that the relief sought in this application ^

has already been given t© the applicant and this
fact has been raentiened in the ceunter dated 14.5^92.,
In the circumstances, the applicant seek^permissian te
uithdrau this application.

In uieu) «f the submissiens made by the learneci

ceunsel far the .applicant, the applicatien is dismissad,

as hawing been become infructuous.

(8.S. HEGD^
t^EPlBERCa)
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